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THE AGRICULTURAL INCOME TAX (AMENDMENT)
ACT, 1976•
(Act 13 of 1976}
An Act further to amend the Agricultural Income Tax Act, 1950
Preamble.-WHEREAS 1t 1s expend1ent further to amend
the Agricultural Income Tax Act, 1950, for the purposes hereinafter appearing ;
BE it enacted in the Twenty-seventh Year of the Republic
of India as follows·1 Short title.-Th1s Act may be called the Agricultural
Income Tax (Amendment} Act, 1976.
2 Amendment of section 16.-In section 16 of the Agricultural Income Tax Act, 1950 (XXII of 1950} (hereinafter
referred to as the princ1pal Act),-~--------
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(a) in sub-section (1),(i) for the words "two other members", the words "as
many other members as they thmk fit" shall be subst1tuted;
(il) for the words ''other two members", the words
"other members" shall be substituted ;
(b) for sub-sectwns (3) to (3E), the following sub-sections
shall be substituted, namely"(3) (a) Subject to the provisions of clause (b), the
functions of the Appellate Tnbunal may be performed(i) by a Bench consisting of the Chairman and any
other member , or
(ii) by a Bench cons1sting of the Chairman and two
other members , or
(iii) by a Bench consisting of two or more members
other than the Chairman
(b) The Chairman or any other member of the
Appellate Tribunal nommated by him may, sittmg singly,
d1spose of any case which pertains to an assessee whose total
agricultural mcome as computed by the Agricultural Income
Tax Officer m the case does not exceed fifteen thousand rupees.
(3A) If any case which comes up before a Bench consisting of a single member other than the Chairman, or a
Bench consisting of more than one member, of which the
Chrurman is not a member, mvolves a question of law, the
Bench may, in its discretwn, reserve such case for decision by
the Chairman or by a Bench to be constituted under subsection (3B), of which the Chairman shall be a member
(3B) The Bench or Benches of the Appellate Tribunal
shall be conshtuted by the Chairman m accordance with the
prov1s10ns of this Act and the rules made thereunder.
(3C) If the members of a Bench d1ffer in opiruon on
any point, the pomt shall be deCided according to the opinion
of the maJority, if there is a maJority, but if the members are
equally d1v1ded, they shall state the pomt or points on which
they differ, and such point or points shall be heard(i) when the Chairman 1s not a member of that Bench
either by the Chairman or by the Chairman and any other
member or members as the Cha1rman may direct, and
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(n) when the Cha1rman 1s a member of that Bench, by
any other member or members to whom the case 1s referred
by the Cha1rman, and buch pomt or pomts shall be dec.1ded
accordmg to the opmion of the maJority of the members of the
Tnbunal who have heard the case, includmg those who first
heard it
(30) Any member who has previously dealt w1th any
case coming up before the Appellate Tnbunal in any other
capacity or is personally mterested m any case commg up
before the Appellate Tnbunal, shall be disqualified to hear
that case.
(3E) Where any case Is heard by a Bench cons1st1ng of
two members and the members are d1vided m the1r op1mon
on any pomt and the other member or members of the Tribunal
are disquahfied under sub-section (30) to hear the case, the
Government may appomt a person qualified to be appointed as
a member of the Appellate Tnbunal as an add1honal member
of the Tribunal and the pomt shall be decided m accordance
w1th the opinion of the maJority of the members of the Tribunal
who have heard the case includmg those who first heard it.
(3F) The additional member appointed under subsection (3E) shall cease to hold office on the disposal of the
case for which he was appointed.".
3. Amendment of section 35.-In sectwn 35 of the prmc1pal
Act, for the words "three years", wherever they occur, the
words "five years" shall be substituted
4. Amendment of section 64.-In sectiOn 64 of the pnncipal Act, for sub-section (1), the following sub-section shall
be substituted, namely:Any notice required to be served on, or given to,
any person under this Act or the rules made thereunder shall
be deemed to be duly served or glven"(1)
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(a) 1f the notice is addressed to that person and 1s
given or tendered to lu:m , or
(b) where that person cannot be found, if 1t Is affixed
on some conspicuous part of lus last known place of res1dence
or business or 1s tendered to some adult member of h1s family,
01'
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(c) if it is sent by registered post to that person at his
last known place of residence or busmess."
5. Substitution of new section for section 66.-For section 66 of the pnncipal Act, the followmg sectwn shall be
substituted, namely."66 Power to Qrder production of accounts and powers
of entry, inspection, etc.-(1) An officer not below the rank
of an Agricultural Income Tax Officer may, for the purposes
of this Act, by notice, reqmre any assessee or any other person
who, m the opinion of such officer, is liable to pay tax under
this Act(a) to produce or cause to be produced before hun
any accounts, registers, records or other documents, or
(b) to furnish or cause to be furrushed any other
mformatwn, which such officer considers to be
relevant for the purpose of any proceedmgs
under this Act and such assessee or other person
shall comply w1th such requisition.
(2) Any officer not below the rank of an Agncultural
Income Tax Officer may, at any reasonable time,(a) enter any land or any vessel or vehicle belonging
to any assessee or any other person who, in the
opmion of such officer, IS hable to pay tax under
this Act , and
(b) inspect any accounts, registers, records or other
documents which such officer considers to be
relevant for the purpose of any proceedmgs
under this Act.
(3) If any officer not below the rank of an Agncultural Income Tax Officer has reason to believe that an assessee
or any other person is trymg to evade any tax under this Act,
he may, for reasons to be recorded, enter and search any place
where the assessee or such other person IS keepmg or is reasonably believed to be keepmg any accounts, registers, records or
other documents relating to h1s agricultural income
Provided that no residential accommodation
entered mto or searched.

shall be

r
... I
\

45
Explanation.-For the purposes of th1s sub-section,
''place" includes any godown, bUlldmg, vessel, veh1cle, box or
receptacle
(4) All searches under th1s sectwn shall, so far as may
be, be made m accordance With the prov1swns of the Code of
Cr.1mmal Procedure, 1973 (Central Act 2 of 1974).
(5) The officer making the mspectwn or search may
seize such accounts, reglSters, records or other documents as
he considers necessary and on such se1zure shall grant the
assessee or such other person a rece1pt of the thmgs se1zed.
(6) The accounts, r.eg1sters, records or other documents
seized under sub-sectwn (5) shall not be retamed by the officer
seizmg them beyond a penod of thirty days from the date of
the seizure except With the perm1sswn of the next h1ghe1
authonty, unless they are requ1red for any prosecutwn under
this Act
Provided that the next higher authonty shall not give
permission to retam such acc.ollots, registers, records or other
documents beyond a penod of forty-five days from the date
of the seizure.
(7) The powers conferred by sub-sectwns (3) and (5)
shall include(a) the power to break open any box or receptacle or
place or the door of any premises, in which any accounts,
registers, records or other documents of the assessee or such
other person are, or are reasonably believed to be, kept :
Provided that the power to break open the door shall
be exercised only after the owner or any other person in
occupation of the premises fails or refuses to open the door on
being called upon to do so ,
(b) the power to seal any box or receptacle, godown
or bUilding, where any accounts, registers, records or other
documents are, or are reasonably believed to be, kept, If the
owner or any other person in occupation leaves the premises
or refuses to open the box or receptacle, godown or bUildmg,
or is not available, and 1hen to break open such box, receptacle,
godown or bUlldmg on the authority of an authorisation in
wnting by the Board of Revenue.
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(8) Without prejudice to the powers conferred by the
foregoing provisions of this section, any agncultural mcome
iax authonty or any person authonsed by him in wntmg 1n
that behalf may inspect and, If necessary, take copies or cause
cop1es to be taken of any register of the members. debentureholders or mortgagees of any company or of any entry in such
register.".
6 Repeal and saving.-(1) The Agncultural Income Tax
(Amendment) Ordinance, 1975 (13 of 1975), 1s hereby repealed.
(2) Notwithstanding such repeal, anything done or any
action taken under the principal Act as amended by the said
Ordmance shall be deemed to have been done or taken under
the principal Act as amended by this Act as if this Act had
come mto force on the 27th day of October, 1975.

/

--

